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CBNTRA•L ADMINISTRATIVE TRI WNL 
WW -LAT I BENCH; 

Origin.Lpp1iction 

PAiPs Fetition  

Cofltempt T:otition  

4 P.OV±GW ADpliCatiOfl No.  

itpp1icant(s).A1.AA 	 V...Union of Ind,ia& Crs 

Advocate for 	 .................. 

• 	 ......... 

..Advocat2 for the Rsponc1ant(S:. 

I 

Notos of the Registry 	Date 	 Order of the Tribunal 

05.1 i.2O7 	Issue notice to the Applicant as 
is 

.... 	 well as the Department. 

Call this mctteron 18.12.2007. 

Member (A) 
/bb/ 

18.12.2007 	Despite notices no written stafe,ment 
LbVI 	as yet been filed in ths case; in which there is 

- 	 Lb,LIUIA.A.IJ pray 	ssionafe appointment. 

rJi 43qqs 
1 	 Call this matter on 31 .01.2008 expecting 

	

—_:oQ C \2 	131flS31 t3I1ekl3H 
• eply/ coumer/written statement from the 

is KizabnoqI rD ioi mtsqqB 
Respondents. 

-' 
 

ludl 101 	iq enboqei SAJr idi 18izUoO 

2L&eia 	O me2IWSend copies of this order to all the 

- 	 jndents in the address given n'the 
1Is On 

.ginal Application. Free copies of this order 4, P/q. f 	 be supptied to Mr. G. Baishya, learned Sr. 
Standing 

rt ,4/2 pe5/. 	I 
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Contd. 
(0 JxAll Mr.AAhmed, Iérn 

A•pIicant undeakestO 

- 

Original Application to Mi 

of the ddy. 	H 

..4. 	.1 
counsel for the 

1y a copy of this 

aishva in course 

f OU 	 I 
-_ 	 .• . 	( M.R.Mohanty) 

Vic Chairman 
/bb/. 	.. 

' 	 31..01.2008 	No written statement has ret been 
Ck tWj , ffle&çbn this case Mr. & Baishya, 

learned Sr. Standirg Counselappeaiing 

for the Union of India seeks adjournment 
C 	 for filing of wntten statement 

Call this matter on 4th  Marh, 2008 
awaiting written statement frm the 
lespondents 

............. 

Ju- 
r 	skLi) 	. MX.Mdhdnty) 

mber(A) . 	Vice-Chaii nan 
IM  cL44.oiij—Y 

At ) '7 my 
- I 	O4AJ C MrA Ahmed, 	learned 	dunsel 

,.. 	. 	H 7 i,_ / 	appearmg for the Applicant is preseni Mr. G 

N4 Lc 
9A  j_ 

Baishya, learned S Standing (ounsel 

appearing for the Nespondents are iresert. 

Coinel for the Respóiiderts prays 1r foux 

weeks time to file written statement. Piayer is 

•
granted.  

• 	Call this matter on 04.04.2008.. 
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04.04.2008 	Written statement field in Court to- 

day; after serving, a copy, on the learned 

counsel appearing for the Applicant. 

Call this matter on 2211d  April, 2008, 

or final disposal. Nejoinder, if any, may 

be filed before 21 April, 2008. 

Zhu~hiram) 	(M.1'.Mohant) 
Member(A) 	Vice-Chairman 

r &&'1- 

c) o9O 

22.04.08 	Call this matter on 02.05.2008 for 

hearing. 

(M.R.Mohanty) 
Vice- Chairman. 

• pg 

02.05.2008 	For the reasons recorded separately, 

the O.A. stands disposed of 

Ith 	 (Khushiram) 
• 	 Member(A) 

all 

/rtJc j2- 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No 282 of 2007 

DATE OF DECISION: 02.05.2008 
Smti Kiran K.umari 

.............................................................
Applicant! 

Mr. A,Ahmed 
Advocate for the 

Applicant/s. 

- 	 - 

U.O.I. & Ors 
...........................................................R espondent/s  

Mr.G. Baishya. Sr.C.G.S.0 
....... . ............. ................................ 	Advocate for the 

Respondents 

CORAM 

THE HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER 

Whethei reporters of local newspapers may be allowed 
to see the Judgment? 

Whether to be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy 
of the Judgment? 	 INo 

Vice-Cha Irma n/Mer 

4- 

----. 	_-- 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Apjthcation No.282 of 2007 

Date of Order This the 2 d  Day of May, 2008, 

HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER 

Smti Kiran Kumari Singh 
Daughter of Late Ram Prit Singh 
Ex-Pump House Operator 
MES No.224892 
C/O Ram Ashish Singh 
Quarter No.2 19 
Army Cantt.Satgaon 
Narangi, 
Guwahati-78 1027 	 Applicant 

By Advocate Mr.A.Ahmed 

-Versus- 

The Union of India 
Represented by the Secretary to the Government of India, 
Ministry of Defence, 	 -. 
101 South lock, 
New Delhi-i 

The Chief Engineer 
Kolkata zone 
Minitary Engineering Services 
Ballygunge Maidan Camp 
Gurusaday Road 
Kolkata-7000 19 

The Chief Engineer 
Shillong Zone 
SE Falls 
Shiilong-1 1 

The Garrison Engineer, Narangi 
Post. Office-Satgaon 
Guwahati-781027 

By Mr.G.Baishya, Sr.C.G.S.C. 



Al U 1)4ZiK)Z1..' 'S 

KHUSHIRAM. MEMBER(A) 

Heard Mr.A.Ahmed learned counsel appearing for the 

Applicant and Mr.G.Baishya, learned Sr.Standing Counsel appearing 

for the Respondents. 

In this case the Respondents in Para 7 of their written 

statement have stated that "because of non-availability of some 

relevant document to decide the case of the Applicant as the 

Applicant failed to furnish them and took a long time to furnish them." 

The case of the Applicant could not be considered because of lapse of 

the reasonable period and they rejected, the claim of the Applicant on 

compassionate ground. The Respondents have not stated as to what 

documents the Applicant failed to submit on sufficient reasons. In the 

written statement it has also been sated that the case of the Applicant 

was considered by the Respondents with reference to the regular 

financial support of family pension, terminal benefits as well as 

immovable assets available with the Appiicants family and have come 

to the conclusion that the Applicant's case is not a fit case for 

appointment on compassionate ground. 

From these facts it is not clear whether the Appiicants 

case for compassionate appointment has been considered on three 

rc\consecutively, as per policy of the Government? Since it is 

not apparent whether the case of the Applicant has been considered 

according to the policy for compassionate appointment, the 

Respondents are directed to reconsider the matter in the light of 
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existing policy and pass a reasoned and speaking order within a 

period of three months from the date of receipt of this order. 

Accordingly the matter stands disposed of. No costs 

Q(USHIRAM) 
ADMINISTRATIVE MEMBER 

1 
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• 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 	- 

GUWAHATI BENCH, GUWAHAT I. 

(AN APPLICATION UNDER SECTION 
TRIBUNAL ACT 

19 OF THE ADMINISTRATIVE 
1985) 

ORIGINAL APPLICATION NO. - OF 	2007. 

Smti Kiran Kuinari 

...Applicant 

-Versus- 

The Union of India & Others 

... Responderlts\ 

LIST OF DATES 

	

28-01-1993 	Applicant's parents expired due to 

electrical shock. 

	

10-03-1995 	Applicant 	filed 	representation 

before 	the 	Respondents 	for 

compassionate appointment. 

	

02-09-2002 	Applicant 	filed 	representation 

before 	the 	Respondents 	for 

compassionate appointment. 

	

07-11-2005 	Applicant's 	representation 	was 

forwarded by the Respondent No 2 to 

the Respondent No. 3. 

	

07-08-2007 	Applicant's claim for appointment on 

compassionate ground was rejected by 

the Office of the respondent No. 3, 

i.e. after fourteen years of filing 

representation by the Applicant for 

appointment on compassionate ground. 

5­4T~ ~ " C&,!- 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH, GUWAHATI. 

IF 
(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE 

TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 	OF 2007. 

Smti Kiran Kumari 

..Applicant 

-Versus - 

The Union of India & Others 	.Respondents 

SYNOPSIS: 

The Applicant is the daughter of MES No. 

224892 Late Rain Prit Singh who was working under 

the Office of the Respondent No. 4 as Pump House 

Operator. On 28  January 1993, both the parents of 

the Applicant died, due to electric shock. At the 

time of death the Applicant's father was working 

in the office of the Respondent No. 4. The 

Applicant immediately after the death of her 

parents filed a representation before the 

Concerned Authority with all original documents, 

Ground in any 

Group- D post under the Respondents. But the 

Respondents did not take any steps in this regard. 

Thereafter also she filed many representations 

before the Respondents for taking immediate steps 

in this regard. The Respondent No. 2 i.e. the 

Chief Engineer Kolkata Zone vide his letter No 

80522/2/6134/E1C (2) dated November 2005 

informed the Respondent No. 3 i.e. the Chief 

Engineer, Shillong Zone, that 'Original 

application in respect of Miss Kiran Kumari 

L 	

n 
~N~ I -~ (- ATT-~=f (t It 
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received by this zone erroneously is forwarded 

herewith along with connected documents for your 

further action." The aforesaid action was taken by 

the Respondents after twelve years of filing 

representation by the Applicant.. The Office of the 

Respondent No. 	3 vide 'their letter No. 

70201/9/so/311/EIc (2) dated 7 	November 2007 

rejected the claim of the Applicant for 

appointment on compassionate ground after fourteen 

years. The Office of the Respondent No. 3 issued 

the impugned rejection letter in a whimsical and 

mechanical manner. As such she is now compelled to 

approach this Hon'ble Tribunal for seeking justice 

in this matter. 

LZ 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH, GTJWAHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE ADNINISTRTIVE 
TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 	OF 2007. 

Smti Kiran Kumari 

..Applicant 

-Versus- 

The Union of India & Others 

...Respondents 

INDEX 

SL.No Annexure Particulars Page 
nos. 

Original ApplicatiOn 1 to 1 
2  Verification _______ 
3 A Photocopy 	of 	death 

certificate 	issued 	by 	the i - 15 
East 	End 	Nursing 	Home, 
Guwahati dated 2e.01.1993.  

4 B Photocopy of 	the 	Photograph 
of 	the 	parents 	of 	the 
Applicant 	at 	the 	time 	of 
their death.  

5 C Photocopy 	of 	the 
Representation 	dated 	10th 

- 

March 1995..  
6 D Photocopy 	of 	the 

representation to the E-IN-CS 1? 
Br A.H.Q. D..H.Q.-po Delhi-il.  

7 E Photocopy 	of 	the 
representation 	dated 	02-09- 
2002.  

8 F Photocopy of 	the 	letter No. 
80522/2/6134/E1C(2) 	dated 	7th 

November2005 	issued 	by 	the V 
Office of the Respondent No. 
2 to the Respoident No. 3.  

9 G Photocopy 	of 	the 	letter 
No.70201/9/SO/311/EIC 	(2) 
dated 7 th  August 2007 	issued 
by the Respondent No.3.  

Date- 	 Filed by 

t\:ck 

ADVOCATE 

4. 

1 

• __ 



46 

I  

a

41  

Lu 	. 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH, GUWAHATI.  

0 
(AN APPLICATION. UNDER SECTION 19 OF THE ADMINISTRATIVE 

TRIBUNAL ACT 1985) 	 r 

ORIGINAL APPLICATION NO. 2.2_—OF 2007. 

BETWEEN 

Smti Kiran Kumari Singh 
Dauqhter of 
Late Rant Prit Singh 
Ex-Pump House Operator 
MES No.224892 
C/o Rant Ashish Singh 
Quarter No.219 
Army Cantt. Satgaon 
Narengi, 
Guwahati-81027 

...Applicant 

-AND- 

The Union of India 
Represented 	by 	the 
Secretary to the Government 
of India, Ministry of 
Defence, 
101 South Block, 
New Delhi-i. 

The Chief Engineer 
Kolkata Zone 
Military Engineering 
Services 
Ballygunge Maidan Camp 
Gurus aday Road 
Kolkata-700019 

The Chief Engineer 
Shillong Zone 
SE Falls 
Shillong-li 

The Garrison Engineer 
Narengi 
Post Office- Satgaon 
Guwahati-81027. 

...Respondents 

Prr 
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DETAILS OF THE APPLICATION 

PARTICULARS OF THE ORDER AGAINST WHICH THE 

DT.TA'PT(\J TQ M?iflW. 

The Application is made against the Impugned 

Order No.70201/9/SO/311/EIC (2) dated 7 th  August 
2007 by the Office of the Respondent No.3 whereby 

Applicant appointment on compassionate ground was 

rejected. 

JURISDICTION OF THE TRIBUNAL: 

The Applicant declares that the subject matter 

of the instant application is within the 

jurisdiction of the Hon'ble Tribunal. 

LIMITATION: 

The Applicant declares that the subject matter 

of the instant application is within the 

limitation prescribed under Section 21 of the 

Administrative Tribunal Act 1985. 

FACTS OF THE CASE: 

Facts of the case in brIef are given below: 

4.1) That your humble Applicant is a citizen of 

India and as such she entitled to all rights and 

privileges guaranteed under the Constitution of 

India. She is now aged about 25 years. 

42) That your Applicant begs to state that she is 

the daughter of MES No. 224892 Late Ram Prit Singh 

who had served as Pump House Operator under the 

Office of the Respondent No.4 i.e. Office of the 

4t 
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Iq 

Garrison Engineer, Narengi, Guwahati-27. Rain Prit 

Singh was expired on •28th  January. 1993 while he was 

working under the Office of the Respondent No.4. 

It is to be stated that Ram Prit Singh expired due 

to accidental electrical shock along with his wife 

on the same day. At the time of his death he left 

behind his two daughters i.e the Applicant and her 

younger sister Smti. Ranju Kumari who was aged 

about 11 years and 7 years respectively. 

Photocopy of death certificate 

issued by the East End Nursing Home, 

Guwahati dated 28.01.1993 is annexed 

herewith and marked as ANNEXURE-A. 

Photocopy of the Photograph of the 

parents of.the Applicant at the time 

of their death along with the 

Applicant is annexed herewith and 

marked as ANNEXURE-B. 

4.3) That your Applicant begs to state that after 

the •death of her father and mother, she 

iuediately filed a representation along with all 

original documents before the Author ity Concerned 

for appointment on Compassionate Ground. 

Thereafter, she also filed many representations 

before the Respondents for taking immediate steps 

in this matter. 

Photocopy of the Representation 

dated 10th March 1995 is annexed 

herewith and marked as ANNEXURE-C. 

Photocopy of the representation to 

the E-IN-CS Br A.H.Q. D.H.Q. -p0 
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Delhi-li is annexed herewith and 

marked as ANNEXURE-D. 

Photocopy of the representation 

dated 02-09-2002 is annexed herewith 

and marked as ANNEXURE-E. 

4.4) That your Applicant begs to state that the 

Govt. of India has a scheme for compassionate 

appointment to Group-C and Group-D posts to the 

next to the kin who died in harness. The object of 

the Scheme is to grant appointment on 

Compassionate Grounds to a dependent family member 

of a Government servant dying in harness or who 

has retired on Medical Ground, thereby leaving his 

family in Penury and without any means of 

livelihood, to relieve the family of the Govt. 

Servant concerned from financial destitution and 

to help to get over the emergency. 

4.5) That your Applicant begs to state that she 

being the elder sister has to look after her only 

sister who is now aged about 21 years. There is no 

other source of income like agricultural income 

etc. from where they can earn their livelihood. 

They are living at the mercy of their relatives 

who are helping them since expiry of their 

parents.. Now the relatives are not inclined to 

help further to them as they are overburdened with 

financial constrain. Due to this they are at the 

verge of starvation. 

4.6) That your Applicant begs to state that the 

Respondent No. 2 i.e. the Chief Engineer Kolkata 

Zone vide his letter No 80522/2/6134/E1C(2) dated 
7th November 2005 informed the Respondent No. 3 

i.e. the Chief Engineer, Shillong Zone, that 

"Original application in respect of Miss Kiran 
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Kumari received by this zone erroneously is 

forwarded herewith along with connected documents 

for your further action". It is to be stated that 

the aforesaid steps and action was initiated by 

the Respondents for consideration of appointment 

of the Applicant on compassionate ground after 

more than 12 (twelve) years of the expiry of 

Applicant' s parents. 

Photocopy 	of 	the 	letter 	No. 

80522/2/6134/E1c(2) dated 7 th  

November2005 issued by the Office of 

the Respondent No. 2 to the 

Respondent No. 3 is annexed herewith 

and marked as ANNEXURE-F. 

4.7) That your Applicant begs to state that the 

Office of the Respondent No.3 vide their letter 

No.70201/9/SO/311/EIc (2) dated 7th  August 2007 
rejected the claim of the Applicant for 

appointment on compassionate ground after 14 
/ 

(fourteen) years of expiry of her parents. The 

the 

Respondent No.3 is mechanical, whimsical and 

without application of proper mind. 

Photocopy 	of 	the 	letter 

No.70201/9/SO/311/EIC (2) dated 7th 

August 2007 issued by the Respondent 

No.3 is annexed herewith and marked 

as ANNEXURE-G. 

4.8) That your Applicant begs to state that in the 

Rejection Order the Office of the Respondent No.3 

has quoted the DOPT instructions and Hon'ble 

Supreme Court Ruling on the subject of 

compassionate appointment. The Office of the 

Respondent No.3 in their Rejection Order in 
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paragraph 4 has stated " According to the 

information available on record, the following is 
the position / status of the family of the 

deceased government servant:- 

(a) The death of the Government Servant 

occurred on 28 Jan 1993. His wife, 02 

daughters survive him. The deceased govt. 

servant's family received Rs.57,413/- as 

terminal benefits. At present they are in 

receipt of monthly pension of Rs.1,275/-". The 

Respondents have also stated in their 

Rejection Letter that few vacancies are 

available but the Applicant cannOt be 

appointed in the said post as there is more 

deserving cases. 

The aforesaid statement made by the Office of 

the Respondent No.3 is false and misleading. The 

Applicant's father and mother both expired on the 

same dated i.e. on 28th  January 1993 due to 

accidental electrical shock. At the time of death 

of Late Ramprit Singh, he left behind his two 

minor daughters including the Applicant who were 

aged about 11 (eleven) & 7 (seven) years 

respectively. The terminal benefit of Rs.57,413/-

(Rupees Fifty seven thousand four hundred 

thirteen) only was received by the Applicant and 

her sister in various installment within five 

years. The Controller of Defence Accounts, 

Alahabad had also reduced the gratuity_amount of 

the Applicant's father from Rs.23,000/- to 

Rs.16,000/- due to non-completion of 20 years of 

service of the Applicant's father. The Applicant's 

iher expired just before three days for 

completion of his 20 years service. After 14 

(fourteen) years the Respondents have rejected the 
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claim of the Applicant for appointment on 

compassionate ground. The ground taken by the 

Respondents are sustainable in the eye of law as 

well as facts of the case. The case of the 

Applicant is genuine case and deserved to be 

considered for appointment on compassionate 

ground. 

49) That your Applicant begs to state that her 

father Late Ram Prit Singh NS No. 224892, Ex-Pump 

House Operator, rendered his service under the 

Respondent No.4 with sincerity and devotion to his 

duty till his death. 

4.10) That your Applicant begs to state that she 

is suffering from mental depression due to non-
appointment by the Respondents in any Group-D post 

in spite of being that her case is genuine and 

needs sympathetic consideration. There is not a 

single person in the family of the Applicant who 

has a Government or Semi Government job. 

4.11) That your Applicant begs to state that for 

last 14 (fourteen) years she is on expectation 

that her case will be considered by the 

Respondents for appointment on compassionate 

ground. Now, she is frustrated due to rejection of 

her case for appointment on compassionate ground. 

4.12) That your Applicant begs to state that non-

appointment of the Applicant on compassionate 

ground by the Respondents have deprived the 

Applicant from her fundamental rights guaranteed 

under the Constitution of India. 

4.13) That the Applicant humbly submits that the 

applicant has right to live and right to work as 
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well as to avail the benefit of compassionate 

appointment which has been taken away by the 

Respondents and have violated the rights of the 

applicant enshrined under the Constitution. Hence, 

the action of the Respondents is illegal, 

arbitrary, mala fide and also in colourable 

exercise of power to accommodate their interested 

persons. As such, it is a fit case for immediate 

interference by this Hon'ble Tribunal. 

4.14) That your Applicant submits that she is 

running from pillar to post for appointment on 

compassionate ground. As such it is a fit case to 

be interfered by this Hon'ble Tribunal by setting 

aside and quash the Impugned Rejection Order 

No.70201/9/SO/311/EIC (2) dated 7th August 2007 and 

the Hon'ble Tribunal may be pleased to direct the 

Respondents to consider the Applicant's case for 

compassionate appointment in any Group-D post. 

4.15) That your Applicant submits that she should 

be appointed immediately in any Group-D post under 

the Respondents. 

4.16) That the Applicant demanded justice and the 

same has been denied to hex. 

4.17) That this application has been filed bona 

fide to secure the ends of justice. 

5) GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1) For that, due to the above reasons narrated in 

detail the action of the Respondents is in prima 

facie illegal, mala fide, arbitrary and without 

jurisdiction. 

cm 
—c OTC 



5.2) For that, the action of the Respondents in 

prima facie is mala fide, illegal and with a 

motive behind. As such, the action of the 

Respondents is illegal, arbitrary and also 

violative of the natural justice. Hence, the 

Impugned Rejection Order No.70201/9/SO/311/EIC (2) 

dated 7th  August 2007 liable to be set aside and 

quashed. 

5.3) For that the Respondents have, rejected the 

claim of the Applicant after 14 years of 

submitting the Representation for compassionate 

appointment. Moreover, after 12 years the 

Respondents had placed the Representation of the 

Applicant before the competent Authority. Hence, 

the Impugned Rejection Order I'o.70201/9/SO/311/EIC 

(2) dated 7 th  August 2007 liable to be set aside 

and quashed. 

5.4) For that, due to negligence and lashes on the 

part of the Respondents the Applicant cannot be 

allowed to suffer. Hence, the Impugned Rejection 

Order No.70201/9/SO/311/EICJ2)dated 7th  August 

2007 liable to be set aside and quashed. 

5.5) For that, last 14 (fourteen) years the 

Applicant under apprehension that her case will 

consider by the Competent Authority. However, the 

Respondents had rejected the claim of the 

Applicant in a mechanical and whimsical manner. 

That too also after 14 (fourteen) years of her 

Representation for compassionates appointment. 

Hence, the Impugned Rejection. Order 

No.70201/9/S01311/EIC (2) dated 7 th  August 2007 

liable to be set aside and quashed. 

{) 



10 

5.6) For that, the Applicant case is genuine and 

pathetic as both the parents were expired on the 

same day leaving behind their two minor children. 

Hence, the Impugned Rejection Order 

No.70201/9/sO/311/EIC (2) dated 7'  August 2007 

liable to be set aside and quashed. 

5.7) For that, the Respondents have committed 

mental torture on the Applicant for last 14 years 

without her fault. Hence, the Impugned Rejection 

Order No70201/9/SO/311/EIC (2) dated 7 th  August 

2007 liable to be set aside and quashed. 

58) For that, the Respondents have violated the 

fundamental rights guaranteed under Article 14, 16 

& 21 of the Constitution of India. - 

5.9) For that, it is not just and fair to deprive 

the Applicant from getting appointment on 

compassionate ground by the Respondents. 

5.10) For that the Central Government being a 

model employer cannot be allowed to adopt a 

differential treatment to the Applicant. 

5.11) For that, similarly situated persons have 

already got the benefits of appointment on 

compassionate ground. As such the Respondents 

should also consider the case of the Applicant. 

5.12) For that, in any view of the matter the 

action of the Respondents are not sustainable in 

the eye of law as well as fact of the case. As 

such the Impugned Rejection Order is liable to be 

set aside and quashed. 

(,i 



II  

The Applicant craves leave of this Hon'ble 

Tribunal to advance further grounds at the time of 

hearing of the instant application. 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and 

efficacious and remedy available to the applicant 

except the invoking the jurisdiction of this 

Hon'ble Tribunal under Section 19 of the 

Administrative Tribunal Act, 1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY 
OTHER COURT: 

That the Applicant further declares that she 

has not filed any application, writ petition or 

suit in respect of the subject matter of the 

instant application before any other court, 

authority, nor any such application, writ petition 

of suit is pending before any of them. 

RELIEF SOUGHT FOR: 

• Under the facts and circumstances stated above 

the Applicant most respectfully prayed that Your 

Lordship may be pleased to admit this application, 

call for the records of the case, issue notices to 

the Respondents as to why. the relief and relieves 

sought . for the Applicant may not be granted and 

after hearing the parties may be pleased to direct 

the Respondents to give the following relieves. 

8.1)That the Hon'ble Tribunal may be pleased 

to set aside and quashed the Impugned Rejection 

Order No. 70201/9/SO/311/EIC(2)dated 7th August 

2007 issued by the Office of the Respondent No.3. 
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8.2) The Hon'ble Tribunal may be pleased to 

direct the Respondents to consider the case of 

the Applicant for compassionate appointment in 

any Group 'D' post. 

8.3) To Pass any other relief or relieves to 

which the Applicant may be entitled and as may 

be deem fit and proper by the Hon' ble 

Tribunal. 

8.3) 8.4) To pay the cóst of the application. 

INTERIM ORDER PRAYED FOE: 

The Applicant most humbly prays before your 

Lordships to direct the Respondents to keep one 

post reserve for the Applicant for compassionate 

appointment till disposal of this Original 

Application. 

Application is filed through Advocate. 

Particulars of I.?.O.: 

I.P.O. No,. 	:- 	kG OLIb& 

Date of Issue :-

Issued from :-

Payable at 

LIST OF ENCLOSURES: 

As stated above. 

Verification . . . 



VERI FICAT I O N 

I, Smti Kiran Kumari aged about 25 years, Daughter 

of Late. Rain Prit singh,. Ex-Puxnp House Operator, MES No. 

224892, Resident of Quarter ,  No 219 Army Cantt. Post 

Office-Satgaon, Narengi, Guwahati - 27 do hereby 

solemnly verip that the statements made in paragraph 

nos. —4.1, 4w3 '8('A*te), 4 /t ./7 are true to my 

knowledge, 	those 	made 	in 	paragraph 	nos. 

444 41 4(.1p4') are being matters of 

records are true to my information derived there from 

-. 
which I believe to be true and those made in paragraph 

5 are true to my legal advice and rests are my humble 

submissions before this Hon'ble Tribunal. I have not 

suppressed any material facts. 

And I sign this verification on this the_t'day 

ofOcbar-  2007 at Guwahati. 

OT 

ID'iE C-~—RRENT 



4 	 :1 
(Relevant Portion Typed) 

ANNEXtJRE- 

I 
EAST-END NURSING HOME 

I 
G.N.B. Road, Bamunimaidam 

Guwahati-78.1021 

Pt. Name: Mr. Ram Prit Singh 

Mrs. Ms Rain Prit Singh 

Ref no. 	 Date 

C/c 	Electric Shock injury at 7 AN 28/1/93 

C/E 	illegible 

A Death due to cardic respiratory failure due to 

electrocution. 

Sd/- 

28/1/93 

Dr. Bisseswar 

Basumatary 

Reg No. 11929 

Time 7:30 AM 

28/1/93 

Medical Officer 

East- End Nursing Bone 

Bamunimaidarn: Guwahati-21. 

;oc ,kTB 
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(Typed Copy) 

ANNEXURE-L 

From: Miss Kiran Kumari. 

D/o Late R.P. Singh 

C/o AGE ElM Narengi 

To : Engineer-in-Chief 

Army Head Quarters 

DHQ-PO, New Delhi 

Pin-il 

(Through Proper Channel) 

APPLICATION FOR COMPASSIONATE GROUND APPOINTMENT 

TO THE RELATIVE OF THE GOVERNMENT SERVANT 

R/Sir, 

I have the following few lines for your kind 

consideration and favorable action pleases - 

That Sir, my father Late Ram Prit Singh who 

was PHO of GE Narengi, expired on 28-1-93 due 

to electric shock. My mother had also the same 

cause of death on the same date. So, I had 

lost two lives at the same moment and become 

helpless since we did not have any other means 

of income except the salary of my deceased 

father. 

That Sir in view of the above, I 'being the 

elder daughter of my family to take the 

responsibilities, I request your honour to be 

kind enough to give appointment in this 

department so as to look after my family 

members. 

For this act of kindness I shall remain ever 

grateful to you. 

Thanking you sir, 

Yours faithfully, 

Sd/- 

(Kiran Kumari) 

Daughter of Late Ram Prit Singh, 

Dated: 10 March 95 	PHO 	ATTESTED 

ADVOC1.rfg 
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From : I1i.;s KIrL(I1 Kurnur! 
1)/C Lato 1 .  P ing1i, 
C/o 	/M 1Li1i.fl1.. 

 

• 	To 	• 	?1L.Lx1eur_jfl_ch1of 
Arriiouquart r 
D1i- PU ,iTcw Dolli! 
P_ui - 

- 	 ( ihi (uFI1 p1Uj). Cku I 1 ) 

• 	
J.i: 	 • 	• 	•. 

TOJi_11_ L\.C.iV 	Ci Li ' G CVJ' 	 ). 
pf; ;i;  , 
-I  tWC thc 11INNE faw lons put  

rat1o.•1 f.vuui. 	.  

• 	(a) That sir, rn' fathu r itc Ut 12r:Lt iii1i ,kio 	• 	' I of 06 Harangi ox1)irc1 an 2i-1 -93 
• :: 	 • duo to Metric shUch. Tly mWar hJi 

tijo wn Cusu of loath on tho suma Auto..  
$00 had lost t!u iJ.i/jc ut Uso mown m(.'fl1ui:t 

ç 	 1nd bc come ho ipic.., c ,jj.cu ii i aim nut htNu 
uflj oUio i ruanz OC 	Cr) ' C) pL U,o salary 
of my OCJz,O' fLnii 

-. 	- • 	i . , • 	. 	.' 
(b) 	That 	ir, In 21aw of thu 	Lthov., 	I 1  bcLi;i' 	tLu 

o ido r dug1Aba r of my family to 	Liho t o 	r 	pui 	1) 	1 	- 
I ro qu 10 t .y bur hUW ii). 1: z±ii 	u 

. 	.to giva 	3ppoi.1.iLment 	LAI 0>3 so a-; 	to 
look af for tbo i'ni!1 mvibi to• 

I' u i t 	c t 'f kindnass 1 shall w3mdm ovor () 	r I Ui 
•.:-- to you. :. 	. 	• 	I 

Thuiu.ng you sil , I 

- Yours jultu I u 3 y 

jçuy 	1 	) • 	-.'' 	. . 	. 	• 	. 1:tuj';r 	ol: 
- 	- 	. • L;.ti: 	i'rlt 
Datod: . 	•. • . 

• •. 	

. At ES1E1) 

AD-V0CATg 

N 

N 
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Fraiti, 	

IKUM ±  rhe Ij E-In-C; S 3r 	
I !/O PI 	kU1 AIt 	3:1GJ{ 	I 

A'.H.Q 	 IL 
•v:c.LL 'C1*iAijU 	. 

e11 -Ipo  . 	 ,Ot 1HNKAULI 

it - KUSIIB GAR p.p .. UbJ- 
PRAYER FR CCIAI01:.TE 

I •::' 

'H Re5ected sir ,. 

With due respect ieg t o l.y the tlloInJtW 
±fls 	ryor 

kind iniormtjon an fvourblë action p1ese • 
	 . 

	

I 	 4I 	1 • 'f:' 	 O.1E'/224B92 late 	sirigh }i2s working 
I 	4 

' Hthe A. 'E/M underarjsoi e1Iginer na.rang1. divjs 
	guwaha1 2 

as a tpt) house oprator .hc meL with a olecLrjcdlcmcl accident 

	

lonjt my..rnothe .det 28,01/3 	 . 
• • •; 1. have 'coejv 	

£jnanci benfjt due to bt ctjon 	0 
$ 

 me 	
oncoJjoja.te yIunJ to be fiiiai4sä in th 

conte'ct 11 wifl wohl . 1j]e to bring to your r1otce. that i hade 

	

I 	 I 	

I
11 pplied for the sMme1s, s lngIbacJ a april 93 nlp yap l lca tion  'ft 	. 	., 	 . 

bi ,j 	son, enoineer ñaranj division their letter, no • 

1010/ 1/316/ Ego i*12/l1/,6 but out co 	it y nbt 
I. 	

H 	H' be way to pantion tht ihave a minOrsisteri alsol and in these 
• 	hardday 

it very dificult:to pull on with the meag. 	PCflsion 
that i receive • 	 . 

• in 
ylew of he above fact ma irequest your goodse1f0 issuC 

or pass on orders 'totFie expenditi the cnsidcrájàn of 'my 
	1 

	

H 	 I.' app0ntmonto COfllsjonate grounrj .wich actof kindnes •• 	 . 

Ecl as abov 	
(A)' deth Cirtjfic.te (B) deth body pfoto cápy 

tban]cirig you 	
. 	I 	• 

Copy to 

refejce Itlifljstcr 
	 Y°th fuilly 

to the persIlol cccretiy 	kiraji kUnurj singh 

ATTESTED 

4DVOCITf 



- 

Lnrt !<ir 
r:/o  l.ri1 .r Z 

5 

f 
J 

1kflc.! 	Ct) 
A rm eew rrc 

Dq,ihi - 

£1)i 

c!3cctc 

W±Lh d 	ipct X bj t< 	th 	01 1r,thflç 	ew 
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inç 	th the aUice of the Crrion 
ao a Pwnp 14oua 

Opirato. He rt wtth an electricaX accident. 
and 	 pid 	n 2801 , 93 	1onçw1th y mthet1. 

(LQ} I havo zeceivec 	all U-wp fiwnc1n1 enit thie. 
t' 	rno.tzt 	cti'm.to 	oint me 

t 	b 	iLt 
C,paosionate 

contett ground 	y@t. 
.1 would like to bthg t 	ooti 	that Z 1ed 

.a japt 	r th v,  M nt; 	1on 	 pr 199 
11yrpii1ttr1 WM alao OrI 	.to CE 3hii3.ong 

• b .y (.rny1 v.b 	tiuir ictLr 	1010/i/36/iD 
cit i11--6 	kutt tb 	oJt 	of thn 	13 not 

• knowr 	t t :1. I  

1t my it be oit 	cL t I ie way to ripnitian 
that I have a ntinor: sintoir also anLl in 	ho 
hevj • 	diy 	it 	J-3 - ry dI f icuit . to 	ii on with 

ijfl 	tht 	I 

•J,ci 	z:i,b'0Ve 	fOCL 	r:y 	 goc1t 
to, issue or p0tia orl ordf--ryto ti 	cpUmt authority to 
xpait 	- th 	 .t>n 
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I dc 	6777 ( Mily) 	 RFGS HUFI)pOSI 

	

2471 -2153 (Civ) 	
109ft41:200OI(('ANlSABON 

Chic! Engineer Kolkata Zone 
Mi1itary Engincer Services 
Bal1yguge Maidan Camp 
Gusaday Road 	 . 

Kolkata - 700019 
80522 / 2 / 	~ /EIQ2) 	 Or--Nov 2005 	 - 

Chief Eng ineer Shillong Zonb 
SE Fai s. Shiliong- 11 

COMPASSIONATE APPOINTMIEN1' IN RESPECT OF MISS KJRANKJ,1AII fl/O 
LATE RAMPPJT.SINGI( PHO, OF GE NARANGI 

I. 	Original application i espect of Miss Kiran Kurnarj received by this zone erroneoucly is forwarded Ikrewith along with onnected 
please. 	 docuents for your further action 

. 	

m 
 I 

.2. 	Please ack. 

Ends 	(As above) 
cq 	37 

Gan-ison Engineer Narangi 
Satgaon Post, Guwahatj27 

. 

• 	H 

Kiran Kutnarj 
/0 Late Ramprit Singh 

Vill: ChhaJiun ,PO: Jhankaul 
PS: Turkpati, Dist: Deoria(tj.p) 

(KD
/

1
1//  

) (--: 

AO-Il 
AAD(Pers) 
for Chief Engineer 

- for infonnatjon 

- loi inforinatjoii 

ATTESTED 

/ 
ADVOCATg 



Te 1eMUy 3721  

70201/91SO! 	/E1C(2) 

Miss Kiran Kumari 	
/ 

'D/O(Latè) Ram Prit Singh 
VIII Chhaliu.ñ 
Post: JhankuI 
Dist: Deódrià Padarauna 
(UP) 	1 

ANNEXI:JRE 6. 
HO Chief Engineer 
Shillonq Zone 
Spread Eagle Fills 
Shiltong - 11 

( Aug 2007 

•I i: - 	1 

Roterehce your application dated 10-03-1995 iegarthng employment on compassionate 
grounds. The request(represeritatjon) for compassionate appointment was examined by the 
competent aUthority of the Headquarters as pr extant Government Rules and Policies and the 
Hon'ble Supreme Court rulings 01:1  the subject. The relevant DOP & T irishuctions and Hon'ble 
Supreme Coint tullngs on the. st.ibject nto ncIotnd 

The Scheme of appointment on compassionate grounds has been envisaged with the 
whole object. of granting compassionate appointment to enable the family to tide over the sudden 
crisis and to relieve the family of the deceased from financial destitutiori and to help it get over the 
emergency. The scheme does not necessarily imply that dependent of each and every 
deceased/medkally-boarded out/missing Govt employee will be offered appointment on 
compassionate ground. it is pertinent to mention here that quota prescribed for the purpose of 
compassionate'a'ppojrtthént is only 5% DR vacancies occurring in a year in Group 'C' and 'D' 
posts and therefore n'o case is considered individually of Unit wise, but all the cases received from 
various Units are considered by the Board of Officers constituted at the Headquarters as per the 
Government Pohcy, to find out the most deserving cases in acute fInancial distress/more indigent - 
in comparison to other sinhilarly placed cases, against the 5% quota of DR vacancies occurring in 
a given year. 

 

Accordingly, the Board olOflicers take the VarIOUS aspects as stipulated in MOD ID No 
19(4)!824'.99i1998-t)([ab) dated 9-3-2001, such ns family size including ages of children amount 
of terminal benefits, amount of family pension, liability in terms of unmarried daughter(s), minor 
chi!dren etc..movablelimmovable properties left by the deceased at the time of death, to find out 
the cases of acute financial distress/ most deserving case in relative me-nit and recommends only 
the reafly deserving cases that too if clear vacancy meant for appointr"ent on compassionate 
grounds exists within the ceiling of 5% DR vacancies. Further, the Committee considering a 
request for appointment , on compassionate grounds should take iro accpurit the position 
c'garding avarlabilityof vacancy for 	pp?tn 	 apnorntmntn 

and only if vacancy meant coi ish 	giou le 	n s only in a re-a ly deserving ca 
e 	 a 	 a 

prescribedfhpurpe, in view the Hon'ble Suprerie Court ruling ingement dated 4'y 
1994 ion the case of Umesh Kumar Nagpal Vs State of Haryana and others (Ji 194(3) 8G5) 
whe-ron it has been held that " Offering apj.ointmont on compassito__cround as a matter of 
course sve of finarcial_condition of the family of II iceased or mdallyretiredvt, 
serv3ntIsleyJmeern1ssiband 	 of 

L . • 	 -- - 	- 	- 	 __ - 	 - 

a easonaøle period and it is tiota vested right which can be exercised at any tune iii future.. 

• - 	
:. :-" 	ATTESTED 

JAt?; 	 Confd .. . 2/- 
4DVOCATH 
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r- .  

Accocding to the information avab. on record, th.e foc.wing is the poson istatus of the 
taniy of the deceased government servant :- 

The death of the Governmeht Servant occurred on 28 Jan 1993. His wife 02 
daughter survive him. The deceased govt servant's family received Ps54i2-.s 
terminal benefits. At piesunt they u e in ieceipt of ,i,o,,tiiy i.,ensioii of Ri 1.2751- 

The Board of Officers at Army lleadquarters after taking into account each aspect referred 
to above has considered your case alongwith other candidates. 1-lowever, duet.o more deserving 
cases an few vacancies available, your casc was not recämmcndod by Ue BOO for appontmcnt 
on compassionate ground. In view of this the rompetent atithority is of the view that your 
case does not deserve employment assistance on compassionate giounds. 

.ihorofore afto.due circumspection and consideration in the light of the enclosed 
"guidelines of DOP&Wand virious judgements of the Hon'ble Supienie Court and that the 
appointment on compassionate grounds is not a matter of right and after a ba!anced and objective 
assessment of the totality of the circumstances of the case including the decision of the Board of 
officers !a Army Headquarters, the competent authority has relected the employment assistance 
to Miss Kiran KurnajDJO (Late) Ram Prit Singli on compassionate grouivJs,(duo to non 
availability of sufficient vacancy within 5% quota). 

Ends (As above) 

Engineers in Chief Branch - 
Army Headquarters 
New Déhi 
Pin ' 110011 

HO Eastern Coniniand 
Engineers Branch 
Fot WilUam 
Kol i(ata 

'.4.. 

'V,. 

(ArvindParahar) 
EE(SG)\ 
": 

Dir(Pors & Logo!) 
tr L .. iief Engineer 

For information 

- For information 

CWE Shiilong 

CE Naranqi 

ATTESTED 

4DVOCAT 
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IN THE CENTRAL ADMINISTRATIVE TIUBUNAJJ GUWAHATI BENCH 
AT GUWAJIATI. 

ORIGINAL APPLICATIONNo. 282 of 2007 

SMTI. KIRAN KUMARI $INGH. 
APPLICA 

-VERSUS- 

THE UNION OF INDIA & ORS. 
.. ... .......RESPONDENTS 

INDEX OF THE WRiTTEN STATEMENT 

SI No. PARTICULARS Page 
No. 

I Written Statement 	0 1 -5 

2 VerificatIon 6 

3, ANN EXU RE - I (Copy of Compassionate Appointment). 7— 9.  

4 ANN EXURE - II (Copy of Letter dated 20 1h  February, 2008). f) 

5 
ANNEXURE - III (Copy of Letter dated 25 	February, 2008).  

FUed by - Ir  

,4 	Advocate 

Contd. . ./. 

fl~ 
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IN THE CENTRAL ADMINISTRATIW,TRIBUNAL 
GUWAIIATJ BENCH AT GUW.AHATL 

O1tIaINAL APPLICATIONNo. 282 of 2001 

uJ 
U) 

.0 
- 

7,,  

SMTL KIRAN KVMARI SINGH. 
APPLICANT 

- VERSUS - 

THE UNION OF INDIA .& 0145.. 

The written statement on behalf of 

the above named respondent: 

THE WRITrEN STATEMENT OF THE RESPONDENTh 

MOST RESPECWULLY SHEWETH: - 

That the answering respondent bags to state that a 

copy of the Original Application has been serve 

upon them and they have gave through Original 

Application and under the Content thereof. 

That the Respondent begs to state that the 

statement which are not specifically admitted by 

the Respondents are denied by them. 

That with regard to the statements made in 

paragraphs 1, 2 and 3 of the Original Application 

the answering Respondent begs to state that they 

are within the specific knowledge of the applicant 

and the Respondent cannot anit or deny the sane. 

Contd .. . 1- 
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-2. 

That with regard to the statement made in 

paragraphs 4.1 to 4.5 of the Original Application, 

the answering Respondent has no comment to offer as 

they are matter of records and the answering. 

Respondent do not admit anything which is not born 

out of record. 

That with regard to the statement made in paragraph 

4.4 of the Original Application, the answering 

Respondent begs to state that those are matter of 

records and the fespondent has no comment to offer. 

That with regard to the statement made in paragraph 

4.5 of the Original Application, the- Respondent. 

begs to state that those are within the specific 

knowledge of the applicant and the Respondent 

neither admits or denies the same. 

That with regard to the statements made in 

paragraphs 4.6, 4.7 and 4.8 of this in8tant 

Original Application, the Respondent begs to deny 

the same. The time take by the Respondent was 

because of non-availability of some relevant 

document to decide the case of the applicant as the 

applicant failed to furnish them and took a long 

time to furnish them. 

The Respondent begs to state that in the case 

of Umesh Kumar Nagpal - Vs - State of Haryana and 

Others (JT 1994(3)SC525) Hon'ble Supreme Court of 

India observed that "Offering appointment on 

conassionate ground as a matter of course 

irrespective of financial condition of the family 

Contd. 

/ 

7 
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.3- 	 Gtti lEerch 

of the deceased or medically retried government 

servant is legally impermissible and compassionate 

appointment cannot be granted. after lapse of a 

reasonable period and it is not a vested right 

which can be exercised at any time in future". 

The Respondent further begs to state that 

scheme of compassionate appointmen.t has been 

envisaged with the whole object of offering 

compassionate appointment only when the family is 

actuaLLy put under very extreme indigent 

circumstances after the death of government servant 

ater detail examination by the competent authority. 

hA copy of the scheme of compassionate 

JJ appointment is aiexed herewith and 
marked as ANNEXURE—i. 

The Respondent begs to mention here that a 

board of accredited government officer constituted 

at the highe8t level of Army Headquaters after 

taking into account each and every aspect of 

sustenance of the family and also with reference to 

the regular financial support_'available with the 

family by means of monthly family pension and other 

terminal benefits as well as immovable assets 

inherited by the applicant etc has come to the 

conclusion that the applicant's case is not afit 

case for appointment on compassionate ground. 

Accordingly, the decision of the board of 

officers was communicated to the applicant by a 

speaking order bearing No.,70i01/9/.SO/311/E1C(2) 

dated 09 August, 2007. 

I 

Contd .. . 1- 
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8. 

10. 

Officr, 	letter 	dated 	2Otbruary, 

2008 	and 	25th 	February, 	2008. 	are 

annexed 	herewith 	and - marked 	as 

- 	 ANNEXUREll 1111 róspeetiely  
• 	-- 	.• 	S. 	 • 	S 	 Si-,•''S 

•' 	' S  
• 	- 	S. 

• 	•- 	 - 	 . 	 -. 	r 
- 	5 

That 	with 	regard 	to 	the 	statement 	made 	in -. 

paragraphs 4.9, 	4.10 and 4 11, 	the Respdndent begs 

to 	state 	that 	those 	are 	within 	the 	sp 5ecific -; 
- 	 -. 	 • 	S., 	 - 	S 	- 	- 	 __ '.SS 	- 

knowledge of the applicant, 	the Respondentneither -.14 

admits nor denies the lame 	- 	
- 	-----. 

-S . 	,• 	 •.) -- 	 - 	•JSS 	.4-T. 

That with regard to.pa±ágraphs 4-12 and 4.13,'the:':. 
.,_.•S, 	. 

Respondent 	deny 	the 	statement 	made 	by-*. the 
- 

Applicant.. It 	is 	denied..that.- Respondent. 	riolated 

any legal right of the Applicant and the action of,  

the 	Respondext 	areaiitrary, 	malafide 	or 	any 

colourable exercise of power. 

.5 ..  

• 	 -5 
- 

 That 	with 	regard 	to" - thèstatement' -iidè 	in 

paragraphs 	4.14, 	415, 	4.16 	and 	the 

Respondent 	begs 	to :stte :that: the.. AplI&it 	had 
• 	-. 	 _• 	r'-,,5,- 	 .. 	 ••' 

fail to made -out any -ase' and the-Respondeñt - denies 
• 	

- 	.'.• 	- 	 . 	
. 	.S 	:-' 	 -' 	•--' 	S 

her. claim of'appoin€menron compassionafe'-ground.-. 

The Respondent furheregs 	to. state itTiot 	a
-
'-, 

f it case where the Respndent may be dicted to 

consider the case of the Applicant..; 	. 

11.. That with regard to the statement made inpagraph  

5, the• -Repondent begs to-state that Sin vieLof the 
submissions made above,, the answering -respondent 

humbly pray before Your Lordship not to- dmit the. - - 

cae and dismis8 the :case on following grounds: 

• 	. 	' 	' 	' 	Contd. .1- 	•'. 	- 

/ 

- 	 -.._-- 	_- 



:j 	rifi ifor 
Central ,AdmniMraiVC t1ibwffl I 
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!TTa!t ;Tt 

-5.- 
	 Guwahati Bench 

For that eoita5aionate appoittrnent is not a 

niatter of right and respondents have not 

violated any provisions of constitution by 

rejecting the claim. 

For that the ease of the applicant was 

carefully considered at the highest level 

taking into account all aspects of sustenance 

of the family before rejecting the claim. 

The respondent.s have followed all the 

directions, orders of Hon'ble Supreme Court of 

India at the time before taking the final 

decision. 

That with regard to the statement made in 

paragraphs 6 and 7, the answering re5pondent beg• to 

state that those are within the specific knowledge 

of the Applicant and the Respondent cannot admit or 

deny the same. 

That with regard to the statement mad.e in 

paragraphs 8 and 9, the answering respondent beg to 

submit that relief sought. for by the applicant is 

based on imagination and not base on facts of the 

case and therefore, the case is liable to be 

rejected.. 

That 	with regard to the 	statement 	made 	in 

paragraphs 10 to "E  the answering respondents beg 

to offer no comments being matter of records 

Contd . . . 1.. 

1~ 
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VERIFICATION 

In. •nmm...n..nn .n.nn.m.n....n,n.n..... 	 Ofl C) 	. a. ••* 	 •t**.atn.nn..n . 

aged about years, Resident of 

in the district of 	and •a äompetent 

officer of the answering respondents do hereby verify 

that the statement in paragraph 1 -to .6 and 8 to 14 are 

true to my knowledge and those -made in paragraph 1. being 

matter of record are true to my information derived 

therefrom which I believe to be true and the rest ate my 

humble submission before this Hon'ble Tribunal and I 

have not suppressed any material facts. 

And I sign this verification on this I  the .2..ith day 

of 	2008 at 

• SItNATURE 
(P K Go.1, DSE) 
Et($G) 
G.fróon Engi.ei 
N.regl b4vIsIon 
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3wbjoot: $henie 01 00111paissiQ iiijeappojiit1t - Rett(vniItoIntch 

Aeferetice 	
- . 	 • 

MODIDNO I 4)lU24-$9!i9Sflt(Lab) dated 94-2001. - 
This Minitry vlcie abivf ,c4erenc ). 	ciciwri the wylsecif'iCtcu, is tu bi: for eteotion of QUndIcitos by .(ztking Into COQUnt variou8 Attributes aUoLtInç n iia(lw on oaJo relative merib while consldetinçj corn passionate appc4ntment cse, Vi'iu 'ØI approited the prooccture inc 	rprJrericp/ C4thibcjve réatWe rnciit pt.;iis, .ha4e observed(i1ut 	 iliviug UoUbL/I1118lj1atiut ull tile tiiu polt,te' to the attr1bu1e of N. of. depndents No 1  of mrrIed datghLIrB V)d N. thdrtn. 	 •. 	 S  

S.. 
..: •4n -qrder to avoid any such doubts and miscaicujjlons a  thfoHowin CIu1JC •;:..: 	relailve .-melit pont, be brought 10 the nolice of AU •.  

N, oIdGr%donts(paa. 36 f eboveref - This parahTlcr incu •: 	. 	-the Immèdte depenqen9.Øf the Concerned got servEtnt, • .. The em ploed sc - - stayhig. -  together1  .rnaft i-'or flvng 	 empoyed, 	ughten and - ydaughters are Qj Là be ecoouritecJ.ln this prarpbter, "Widow., all 	 oi - - 	dPendent UfleflpiOy4(J .-rneJor son; unernploya daughters QnI,oj Lflhi •y.:. :' 	y , anti dupenent 	
to I S 	 ,Into account Irt this catogorrfor attopz1tlonof points. (b) 	I,19 of n1flrrle 	 Libo\1L 	- thi .11ii t_- 	been given. seplctoly sIr 	the tTwilliages ci the 	ot - c &I ii jor ii1 •' '/.". 	• 	arnfly.. The Ucunurrieci dnu(hir-s willinctude.,th mlnçr ULIIJ' allotment of poInts. •,This ca1ry rws tøen addi'aseij sepuk) 

tciciaiorat points will taie into 000urit the liabty ci rtiu1cg 	i •eor1lpo • - 	- 	• - less deserving CaSeS.. 	S 	 ¶ 	'• 	- 
5 	
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" i- , 	•f •.' • 	A 	. ,. 	. 	,.-•.•... 	I 	• - 	- 	.. 	S 	• Ij' - 4 	In - other•words l(there re3. hlft)or diUUhtO181h farnUywffl gt fUJI 45 jolu 

44 	. Su9afas.:(e)ç & (g) of, Para 3o( biah)! ID No I 94)/82- WI l98D(Lah) dated El.  •.k'' 	-'-' 	
I t 	 ..... ' 	- 

' 6, .. -"The-. above CiarificailOnS be brou 	tc (he notice of all ooflerneci for uit'oi,ij 4:4"°ompUance.  
• "•• 	• 	:- 	 I 	 a ($hiflgara .8ing) • 	

, 	Doputy. Seoi luty(DL - 	'.: 	. 	- 	- 	• 	. 	 • 	
•. g 

'4 Nava) HQrs/cp Oto 
 -  t_tQr!pC ______ VJr,ri 

 • iJ1. .,L1_II 	. 	.--- 	- _-LS._____•_____ 	. i" 	- 	• 	- ID Ne.- Ie(4 )/824ssI'l00..1)(Lb) d,1tQq.$.4202, 	- i• 	- 	
- 	 , 	 .G -. 	 • 	
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Garrison Engineer 
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arrisofl Engineer 
Naranq: Division 
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7 Tele: 2222 6658 Chief Engineer 
HQ Eastern Command 
Fort William 
Kolkata-21 

rLc if; i I 
13 1900/282/07/ 16 /Engrs/E1 (Legal) 	Cntrai MbI,LUWe 	bJLiU 

Feb08 

— 4 LP?2' 
HQ Chief Engineer 
Shillong Zone 	 trr •Tc 
SE Falls 	 Guw:hti Bench 
Shillong —793011 

OA No 282/07 FILED BY SMT KIRNA KUMARI SING D/O LATE RAM PRIT 
SINGH, EX PUMP HOUSE OPERATOR Vs UOI AT CAT GUWAHATI 

Ref your HQ letter No 70222/OA-282/2007/19/E1 (Legal) dated 07 Feb 08. 

2. 	Reply to Para 2 of your letter under reference is as under :- 

Para 2 (a) 	Total No of vacancy of Gp 'D' staff for compassionate 	- Nil 
Appointment during the period Jan 2007 to 31 Aug 2007 

Para 2 (b) 	Total No of applicants considered by the Board of 	- 61 Nos 
Officers 

Para 2( c) 	The BPs were prepared based on format prescribed vide MOD ID No 
19 (4)1824-99/1998-D (Lab) dated 09 May 2001. . Accordingly the 
BPs was prepared and weghtr.ge for each aspect is worked out. The 
applicant for appointment on compassionate grounds. In this case 
consideration also given to the date of death Government servant 

} 

	 which occurred on 28 Jan 1993 and the instructions given by 
Government of India, Min of personnel, public Grievances and 
Pension, DDP &T letter No 14014/1 9/2003-Estt dated 05 May 2003 

3. 	All the above details are available with your '-IQ please. 

(Goutam Roy) 
SE 
Dir (Legal) 
for Chief Engineer 

Copy to 

CWE Shillong 

GE Narangi 

177  

•' i: ;o& 
EE (SG) 
Garnsor) [ngineer 
Narani OviSO;i 



FAX 
lob 	: 8708 (MH) 
Fax 	03642536282 

-majI: Shifbpngengrs @ gmaiLcom. 

* 70222/0A282/2007/ -7E1 (Legal) 

GE Narangi 

HQ Chief Engineer 
Shillong Zone 
Spread Eagle Falis 
Shillong - Ii 

Feb2008 

Ref your letter No I 104/KK/Appul3/EIE dated 12 Jan 2008 and this KO letter No70222/0A282,2007/1 0/E1 (Legal) dated 07 Feb 2008, 

Information as asked vide para (a), (b) and (c) of your above referred letter are as uhder:- 

l Applied BOO Total Stand Total 	How weightage was Re No for post Qtr 	No of at Ser No of given 	 mar ending Applic No 	Vacanc 	 ks ants 	 YforGp 
I. 	Maz 	Sep 	263 	117 	06 	Awarcjjnq 	weightaQe - 

I marks in hundred poiit 
I scale 	to 	ascertain 
I economic 	status 	and 
I 

. 
legibility as Contained in 

I GOb 	MOD 	ID 	No 
L 19/(4)/824.9911998 

r Mar 61 _.. 61  04 
Jun 67 64 3.65 -do- 04 
Dec 80 12 Nil -do-- 05 
Mar 81 12 Nil 

, 	.. 	. 	..... -o  
r 	.. 

06 -do- 	
Ccntra! 	Irtjc Ijitj 

Sep 70 09 Nil -dO- - 
Dec 53 09 Nil 

08 
 

-do- 06 - 
Mar 53 09 Nil TT 	TirT 	q't -do- 0.7 G 	vDl)t 	I3ene.h 
Jun 
ri -v 58 09 Nil - 	- -do- 

Contd ... 2/ 

\\, 

(P K Goel 
EE (SG) 
Garrison Engineer 
N2rangi Division 
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Please provide the infoiTnatian to CGSC and 
COrMirm that CA has been filed at CAT. Please accord top priority, 

Chief Engineer 
HQ Eastern Comniand 
Fort William 
Kolkata-2 1 

CWE Shi11øn 

Ccu.trid Att' Trbctt 

!t 
Gth:ti Bfch 

- 	ior into pIase. 

for sinijjar action please. 

(Ravi Sinha) 
SE 
Dir (Pers&Legai) 
For Chief Engineer 

c_ 

(P K Goel 
EE (SG) 

Garrison Engineer 
Narangi Division 


